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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JAIPUR BENCH

JAIPUR. this the 09" day of November, 2005
ORIGINAL APPLICATION NO. 252/2003
TORAM:

HON'BLE MR. A.K, AGARWAL, VICE CHAIRMAN {ADMN.)
HON'BLE MR. M.L. CHAUIAN, MEMBER (JUDICIAL)

Nanek Ram Chejara son of Shiri Richipal aged about 59 vears, resident of B-151,
ludira Cotony, Shastii Nagar, Jaipur. Presently working as Office Assistant

Ceologion! Survey of Tndia, Western Region, Jhalana Doongri, Jaipur.

...Applicant

(By Advocate: Mr, Rajendra Vaigh)

Versus
T Union of Indiathirongh Searetary Mines, Western Region, Governnent of
lidia. New Delhi.
2 Geological Survey of Tndia through Deputy Director Geneszl, Jhalana

Doongri, Jaipur,

.....Respondents,

{By Advocate: Mr. Ty Prakash Sharmia)

ORDER {ORALY
The applicant hag filed this QA thereby praving for the following reliefs:-

) by an appropriate order or diection the respondents may be
directed to  compute the reservation for physically
handicapped persons as per the office Memorandum dated
2821986 (Annexure AS7Y and to provide the promotion to
the applicant oa the reserved post of physically handicapped

t@\/ for Superintendent in the DPC to bs convensd on 29.3.2003,
/



by o appropridle order or direction the respondents may
urttier be  dirscted to vconsider the candidature of the
applicant Yor the post from Office Assistant to Superintendent
for the DPC to be convened on 29.5.2003 against the quota
reserved for plivaically handicapped persons.
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{1y Aoy other appropriate order or direction which this Hon’ble
Tribunal Jeems fu and proper in the facts and circumstances
of the case may kindly also be pagsed in favour of the

applivint.

(ivy  Clast of the npplicant be awardzd in favowr of the applicant.

; 20 The facts of the enee are that the applicant was initially appeinted as LDC in
vespondent’s depamtent, During the comxe of gervice, he was given futher

promation, The grievoncs of the applicant in this cage is that the respondents
e geing to worvene DPC o 2952005 for the post of Superintendent |
b the applicant, =ines he belonged tu Physically Haadicapped
Tt zoory, oxwch B the light of the Memoraidum 28.02.1996 (Aanexure A/7),
s entitiad o he considered for promiotion againgt the Reserved category of
Phisajeally Tas Bouped, 1 ix on this basiy, the applicant has filed this OA.
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30 Native ~f thiv applicdion was given to the vespondents. The respondents

tave Pled thew veply, T the veply, the respondents have specially stated that no

(m

TP s ot ve 9052003 O merity, the case of the respondents i that the
post of Spparicteindent 1va Selection pest and reclassified as Group ‘B” (Non
Chaetted) Mioiteninl ay per copy of the letter dated 22.04.2001 (Annexure R/1).
T father uad thot a2 pey OFfee Memorandum, 20.11,1989, reservation in

proiedios T plivaieally haadicapped persong in post filled by promotion are

‘/

being vt 0Y within Gronp *D7 (45 from Group D7 to Group ~C7 (i) withia
Mudher staled that as per the DOPT Office Mamo No.

the provision of reservation in
pocaedion ta the phastestly hoadicapped pervons are available when promotions

e seithia i Teeap *DY frem Group D to Group “C? and within Group
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O poste, Copy of thiz Memo is marked as Annexure R/3. Thus according to

the cespoadents, the applicant {2 not entitled 1o any relief,

We have heard the leared counsel for the parties. The learnesd counsel

f“"

Lo the applicant submits that though in Relief Clause, the applicamt has claimmed
that hix care for promotion to the post of Superintendent be considered in the
DPC to be convened on 29.5.2003 against the quota reserved for physically
bandivapped persong but the DPC for the pest of Superintendent was held by
the cegpondents subsequently. The learned counse! for the applicant submits that

tie wants to challenge that order and prays that liberty may be reserved to him to

5. Withont geing nto mevits of the case, we are of the view that no relief as
songht o the Relief Clause of the OA can be  granted in the present case.
However, it will be opan for the applicant to file substantive OA thereby
cliallenging the subsequent action of the respondesty and disposal of this OA

will not come in his way

4. With these obeervations, thiz DA v dismissed of with no order as to costs.
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(ML CHAUHAN) {AK AGARWALJ
ATFASEER (T) VICE CHAIRMAN
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